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ORDER

PER NARENDRA PRASAD SINHA, ACCOUNTANT MEMBER:

This appeal is filed by the assessee against the order of
Commissioner of Income Tax (Exemption), Ahmedabad, [in short
“CIT(E)”], dated 23.12.2025 in the proceeding u/s 12A(1)(ac)(ii) of the
Income Tax Act.

2. The brief facts of the case are that the assessee had filed an
application in Form No. 10AB for renewal of registration u/s. 12A(1)(ac)(ii)
of the Act. The Ld. CIT(E) had required the assessee to file certain details
and documents vide notice dated 07.10.2025. The assessee vide letter
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dated 18.10.2025 had sought adjournment but the details and documents
as required by the Ld. CIT(E) was not furnished. In the absence of
required documents the Ld. CIT(E) was not satisfied about the
genuineness of the activities of the Trust and, therefore, the application
for renewal of registration was rejected vide the impugned order.

3. Now the assessee is in appeal before us. The following grounds
have been taken in this appeal.

1 The learned CIT (E) was not justified in rejecting application u/s. 12A of
the Act without hearing the assessee.

2. The learned CIT(E) erred in noting the limitation to 31.12.2025 when the
limitation fell on 31.03.2026 when admittedly the application fell under
section 12A(1)(ac)(ii).

3. The application deserved one more opportunity on the score of natural
justice.

4. The above grounds are without prejudicial to one another.

5. The appellant craves leave to add, alter or vary any of the grounds of
appeal.

4.  Ms. Himali Mistry, the Ld. AR of the assessee did not press ground

No.-2 and hence this ground is dismissed.

5.  As regarding rejection of the application, the Ld. AR submitted that
the assessee had uploaded the required details and documents on
25.12.2025 which was not considered by the Ld. CIT(E). She, therefore,
requested that assessee may be allowed another opportunity of being
heard by setting aside the matter to the file of Ld. CIT(E).

6. Per contra, Shri R P Rastogi, the Ld. CIT-DR, supported the order
of Ld. CIT(E).
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7. We have considered the request of the assessee. The application
in Form No. 10AB was filed by the assessee on 26.06.2025. As per
provision of section 12AA of the Act, the CIT(E) is empowered to call for
such documents or information as he thought necessary to satisfy himself
about the genuineness of activities of the trust and to ensure compliance
of requirements of any other law. The CIT(E) is also empowered to make
such enquiries as he deemed necessary in this regard. Accordingly, the
Ld. CIT(E) had called for certain details and documents from the assessee
vide notice dated 07.10.2025. There was no compliance to the notice and
the assessee vide letter dated 18.10.2025 had only requested for
adjournment. However, no details and documents were filed by the
assessee till the passing of order by the Ld. CIT(E) on 23.12.2025. As per
provision of section 12AA(2) of the Act, the CIT(E) was required to pass
the order granting or refusing registration within a period of six months
from the end of the month in which the application was received. Since
the application was filed by the assessee on 26.06.2025, the Ld. CIT(E)
had time till 31.12.2025 to pass the final order in this regard. The assessee
was aware of this fact, still no documents were filed in spite of seeking
adjournment. The Ld. CIT(E) couldn’t have waited till the last date of
limitation period to pass the order. Therefore, the order of the Ld. CIT(E)
rejecting the application of the assessee, cannot be faulted.

8. The assessee had filed certain documents vide letter dated
23.12.2025, which could not be considered by the Ld. CIT(E). The
assessee has not given any reasonable explanation for non-furnishing
those documents before the passing the order. Further, the assessee
can’t pre-empt the CIT(E) from making any further enquiry by filing the
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details just before the limitation period. The documents were in the
possession of the assessee itself and no third party information was called
for. We, therefore, deem it proper to impose a cost of Rs.10,000/- on the
assessee which should be deposited to the Prime Minister National
Relief Fund within a period of 15 days from the date of receipt of this
order. Subject to the payment of cost, the Ld. CIT(E) is directed to allow
one more opportunity to the assessee to file the details and documents as
required. The assessee is free to resubmit the documents filed on
25.12.2025 or any other details/documents as deemed necessary.
Thereafter, the Ld. CIT(E) should consider the application of the assessee
for renewal of registration u/s. 12A(1)(ac)(ii) of the Act, as per law.

9. In the result, the appeal of the assessee is allowed for statistical
purpose.

Order pronounced in the Court on 25/02/2026 at Ahmedabad.

Sd/- Sd/-
(SUCHITRA KAMBLE) (NARENDRA PRASAD SINHA)
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